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Notifications of the Ministry of Railways
(Railway Board)

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN); Sir, I beg to lay on the
Table a copy each (in English and Hindi) of
the following Notifications of the Ministry of
Railways (Railway Board):—

(1) S.0.No.589(E), dated the29th
July 1980.

(ii) S.0.No. 590(E), dated the 29th
July,, 1980.

(iii) S.0.No 625(E), doted the 16th
August, 1980.

(iv) S.0.No. 693(E), dated the 28th
August;, 11980.

[Placed in Library. See No. LT-1334/80
for (i) to (iv)].

MR. DEPUTY CHAIRMAN: Now we
will take up Calling Attention.

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE

The delay in th, implementation of the
revisea Paiekar Tribunal Award on
Journalist and Nori-Journalist employees
of Newspapers and News-agencies in the
country

SHRI KALP NATH RAI (Uttar Pradesh);
Sir, I beg to call the attention of the Minister
of Planning and Labour to the delay in the
implementation of the revised Award of
Paickar Tribunal on journalist and non-
journalist employees of newspapers and
news-agencies in the country.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA); Sir, the Central
Government had appointed a Wage Board for
Non-Journalist Newspaper Employees in
January, 1975 and another Wage Board for
Working Journalists in February, 1976 under
the provisions' of the Working Journalists and
Newspaper Employees (Conditions  of
Service) and Miscellaneous Provisions Act,
1955 to fix the rates of wages in respet of
working
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journalists and non-journalists newspaper
employees. After submitting certain interim
recommendations which were given effect to
in April, 1977, these Boards found it difficult
to continue to function clue to differences
among the members and withdrawal of the
employers' nominees. The Boards were,
therefore, replaced in February 1979 by one
man Tribunal both headed by Shri D. G.
Paiekar, retired Judge of the Supreme Court
by an amendment of the Act. The Tribunals
submitted  their = recommendations  to
Government on the 13th August, 1980.

The then Minister of State in the Ministry
of Labour met the representatives of the
employees as well as the employers on the 10
th and 11th September, 1980 to ascertain their
views regarding the recommendations. Sub-
sequently several representations were
received from both the groups pointing out
flaws in the recommendations seeking
modifications therein. Later the Secretary of
the Ministry of Labour met the representatives
of the employers and the employees of the
industry in a joint meeting on the 19th and
i20th September, 1980 to see if they could
reach a common understanding of the
recommendations and if they could agree
upon the modifications needed to be made
therein. No agreement could, however, be rea-
ched at these meetings with regard to the
modifications to the recommendations. It has
now been left to the Government to take a
decision in the matter.

The important comments received from
the employers and the employees are as
follows:— Employees:

(i) The Tribunals have made substantial
modifications  from  their  tentative
proposals regarding the scales of pay.,
rates of D.A., House rent allowance, night
shift allowance, etc.

(ii) Certain recommendations regarding
additioneil emoluments, additional
allowances, dates of increment,, etc. are
not in confirmity with the law.
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(iii) There are certain errors in the
recommendations which are to the
disadvantage of the employees.

(iv) Recommendations regarding fitment
place the senior employees at a
disadvantage as compared to the juniors.

(v) Certain recommendations involved
reduction in the total emoluments.

Employers:

(i) The Tribunals have departed from
the established law and practice regarding
classification of newspaper establishments.

(i) The Tribunals have not given due
consideration to the capacity of the
industry to pay the revised wages
recommended by them, the financial
burden that would be placed on the
industry would be vfcry h”tavy; which the
industry would, not be able to bear.

(iii) Certain recommendations pf the
Tribunals relating to house rent a-lowance
arid night shift allowance were beyond
their terms of refere: and certain
recommendations  particularly  those
relating to part time correspondents are
very unrealis'

According to Section 12 of the Act the
Central Government shall as soon as, may be,
after receipt of the reeom. mendtions from the
Tribunals make an order in terms of the
recommendations or subject to such
modifications a, it thinks fit. If the Central
Government wishes to make modifications
which effect important alterations in the
character of the recommendations, the persons
likely to be affected thereby are to be given
notice and the representations which they may
make in writing taken into account or the re-
commendations are to be referred back to this
Tribunals before! making the order.
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The representations received from the
employers as well as the employees have
raised several legal issues and some of the
demands made would seem to call for
modifications which may or may not be
construed as important alternations in the
character of the recommendations. The legal
and other aspects of the modifications sought
by the two parties have, therefore, had to be
considered carefully before taking a decision.

All these aspects are under consideration of
Government. It is however expected that a
decision would be taken very soon.

MR. DEPUTY CHAIRMAN: Before I ask
Mr. Kalp Nath Rai to speak, I would like to
inform the House that if this Calling-
Attention Motion and the Special Mentions
are not finished before 1-00 p.M., they will
continue after the Half-an-Hour Discussion,
Maybe at 5-30 .M. or 6-00 p.M. today. So,
kindly remember this. Yes, Mr. Kalp Nath
Rai.
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sector undertakings and other employees has
been giving from time to time highe, DA and other
benefits in order that th, high rise in the cost of
living could somehow b, cushioned. The
newspaper-owners  have been getting away with

a lot of, I would say, "bullying" all along. They
boycotted th, Wage Board that had been
established in 1975. And because of their

boycott, nothing could happen and after one year
and a h?1£ this effort was given up. The Pale-kar
Tribunal was then appointed. After a great deal
of study, it announced its tentative proposals early
this year.  In August, the  then Labour Minster
announced the final recommendations of the Palekar
Tribunal in Parliament. And a+ that time, he
assured us that a final decision would bo taken
within a mor-th on these recommendations and that
the interests of the employees would be kept in
mind. I want to point out here that much more
than a month has since passed, the stalemate is
continuing, and no decision has yet been taken by '.
the Government  inspite of repeated efforts and
meetings ~ with th,  Government which the
employees have been having.

Sir, let me point out here that the tentative
proposals were meaningful and were acceptable to
most of the employees. But the final recommen-
dations which the Tribunal has made after that go
back from these interim or tentative proposals. For
instance, even the Government gives Rs. 1.30 per
point by way of DA. This was the interim
recommendation. But in the final award it has been
reduced to 83 naise ner point. Now why the
Tribunal should go back on its e;tf recommendation,
should go back from the Government-accepted

- ALVA formula is the Question. Ts it that the Tribunal
(Karnataka): Mr. Deputy Chairman, Sir, the

newspaper industry is the only industry in this
country where ther, has been no revision in
the wage structure since 1967. For a number
the journalists and th, press
employees have been stagnant in their wage
structures. And I .would say that it is a known
fact that the Government itself to its emplo-

succumbed to the pressure from the newspaper-
owners or what was it that made it go back on its
own interim recommendations? Secondly, thev say
that it is because of a clerical error, but it is being
pointed o\v
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[Shrimati Margaret Alval].

by the newspaper employees that 34 points
have been missed out in the tabulations of~th,
DA chart which the employees ar, asking to
be restored so that they do not lose by it.
Then, Sir, the city compensatory allowance,
the house rent allowance and the night shift
allowance have been abolished altogether
with the result that many journalists are going
to suffer because of thi; Award instead of
benefiting by it. They have been pleading
with the Government that the interim
recommendations should b, restored. You
hav, assured that you would look into' their
grievances, you have promised to decide
within one month. And that was in August.
We are coming to December and no decision
has yet been taken I would, therefore, like to
ask the Government how much more time
they wish to take.

MR DEPUTY CHAIRMAN: You have
said that.

SHRIMATI MARGARET ALVA; I will
tak, just one more minute.

MR. DEPUTY CHAIRMAN: About the
time, he has said just now. He said, by the
end of the session.

SHRIMATI MARGARET ALVA: Sir, I
may point out here that thet'e was already
one-day strike by the employees and they are
threatening an indefinite agitation. Before it
comes to that, I would ask the Minister
whether he ha; any definite proposals by
which this deadlock can be sorted out. Sir, I
would like to a<k the Minister one more
question. When it had been pointed out to the
former Minister for Labour that the moment

louncement of this Award was made
in Parliament, a number of correspondents
had been tei-minated from service by
newspapers around the country, he save an
assurance in the House at that time that he
would

| no such terminations would take
place and that their interests
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would be safeguarded. But I may point 0"t
here that after that assurance, many of them
have been reemployed, but have been re-
employed, under new contracts, making them
what you call stringers'. There is no monthly
salary. They ar, paid on the basis of published
material whereas they were regular em-
ployees before their termination. This is not a
fulfilment of the assurance which the Minister
had categorically namely, that they would not
suffer and that they will be re-em. ployed. I
would like an assurance from the hon
Minister that this would also be looked into.

AN HON. MEMBER; Even the AIR has
terminated the services of correspondents.

SHRI NARAYAN DATT TIWARI: Sir, 1
must commend th, learned Member from
Karnataka for making factually a statement
which is substantially correct.' I have already,
on behalf of the Government, mentioned
many of these facts myself. On page 2 of the
statement the hon. Member will find that
most of the facts mentioned by her are duly
narrated in the remarks column. Well, I am
not exactly sure about the assuranc, regarding
the time-table given by my learned
predecessor but I will again...

SHRI ARVIND GANESH KULKARNI
(Maharashtra): H, gav, it to me. He gave an
assurance to me.

(Interruptions).

MR. DEPUTY CHAIRMAN: Mr.
Kulkarni, please sit down.

SHRI KALP NATH RAL; Sit down, Mr.
Kulkarni.

SHRI ARVIND GANESH KULKARNI:
You are not in the Chair. Why ar, you asking
me to sit down? It is the Chair who can ask
Members to sit down.

SHRI NARAYAN DATT TIWARI: It will
be duly announced within the session on the
floor of Parliament, in
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public importance this august House. Then as
far as the question regarding dismissal of
certain employees is concerned, I would
certainly like to be enlightened about the
details and I would certainly like to carry out
the assurance, if any such assurance has been
given.

SHRI ARVIND GANESH KULKARNI:
The All India Radio has dismissed the
correspondents because they do not want to
pay emoluments comparable to Palekar
award. This is the Government owned
corporation, you must know.

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI VASANT
SATHE): Because I am here and my friend is
making allegations against my Ministry, I
must categorically deny this allegation. We
have not dismissed any correspondents
because of the Palekar Tribunal's Award.
{Interruptions).

MR. DEPUTY CHAIRMAN: Yes, Mr.
Bhattacharya.

SHRI G. C. BHATTACHARYA (Uttar
Pradesh):  Sir, ...

SHRI JAGDISH PRASAD MAT
HUR (Uttar Pradesh); Sir.................

MR. DEPUTY CHAIRMAN; Mr. Mathur,
don't worry, you will get your chance Mr.
Mathur. Yes, Mr. Bhattacharya.

SHRI S. W. DHABE (Mabharashtra): Sir,
... (Interruptions)

MR. DEPUTY CHAIRMAN; No, no, I
wil| not allow. I will not allow.

SHRI ARVIND GANESH KULKARNI:
Sir, ...

DR. RAFIQ ZAKARIA (Maharashtra) :
Sir, th, hon. Member has said that the
Minister is telling.* That is unparliamentary.

MR. DEPUTY CHAIRMAN: I will look
into that. Yes, Mr. Bhattacharya.

SHRI ARVIND GANESH KULKARNI:
Sir,

¢Expunged as ordered by the Chair. 1214
RS—6.
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SHRIS. W. DHABE: Sir, ...

MR. DEPUTY CHAIRMAN: No, no, I
will not allow that. I am not going to allow
that way.

SHRI S. W. DHABE; Sir, ...

MR. DEPUTY CHAIRMAN: Mr. Dhabe
will not go on record.

SHRI ARVIND GANESH KULKARNI:
Sir, I am on a point of order.

MR. DEPUTY CHAIRMAN; Ail right,
what i your point of order?

SHRI P. RAMAMURTI (Tamil Nadu):
May I suggest to him a way out? If Mr.
Kulkarni has got the facts and the Minister's
statement is wrong, then I would suggest that
he may give a Motion of Privilege against the
Minister and be done with this matter. What
is the use of shouting here?

MR. DEPUTY CHAIRMAN: ' That is all
right.

SHRI VASANT SATHE: Sir, let us not
confuse the matter and make it even worse.
I had said it very clearly that as far as
these part-time AIR correspondents were
concerned, before also in this  House,
while making a statement last time, as soon
as I came, that as the term of these
correspondents was over, we had them
throughout the country— it had nothing to do
with the Palekar Award, it had not even come
by that time—We had terminated the contract

of the part-time correspondents, thcs A.LR.
correspondents.  We are going to  appoint
fresh A.LR. part-time correspondents all

over the country. This has nothing to do
with the Palekar Award. What is alleged by
mv friend is that in pursuance of the Palekar
Award, as if to circumvent the Palekar
Award. I have terminated or my Ministry has
terminated some part-time correspondents.
This Isayis baseless. This has nothing to
do with the Palekar Award. {lInter-itions).
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MR. DEPUTY CHAIRMAN: Mr. Dhabe,
you cannot take the chance. I have called Mr.
Bhattacharya now. No Mr. Dhabe, you please
take your seat. He made some allegation and
the Minister -clarified it. No, Mr. Dhabe, you
will not go on record.

(Shri S. W. Dhabe continued to speak)

MR. DEPUTY CHAIRMAN: If the
Member does not follow the rules, I am sorry
I will not allow him. A Member whose name
is not there, cannot come in a different way
circumventing the procedure and 1 shall
discourage it.

(Shri  S.W. Dhabe continued to speak)

MR. DEPUTY CHAIRMAN: Your party
was free to give your name. If you had better
facts, your party should have given your
name. I will not allow it. Unnecessarily you
are wastjng your time. Yes, Mr. Kulkarni,
what is your point of order?

SHRI ARVIND GANESH KULKARNI:
Sir, Mr. Sathe has said that no termination
has taken place. I will give him an example
that after the publication of the Palekar
Award, services of part-time correspondents
of the All India Radio were terminated.

SHRI VASANT SATHE: I have said that
Palekar Award has nothing to do with the
AIR correspondent?. Why are you trying to
connect the two?  You don't understand.

SHRI ARVIND GANESH KULKARNI:
AIR has to be an ideal employer.

MR. DEPUTY CHAIRMAN: Now the
matter is over.

SHRI VASANT SATHE: Mr. Kulkarni, I
am capable of dealing with you on matters of
All India Radio. Don't confuse Palekar
Award. It ha; mthing to do with it.

SHRI ARVIND GANESH KULKARNI;
ITam also competent to
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deal with you. Th, problem is of workers
whom you have engaged on All India Radio.

MR. DEPUTY CHAIRMAN: Now the
matter is over. Mr. Bhattacharya.

SHRI G. C. BHATTACHARYA: Mr.
Deputy Chairman, Sir, my colleague Mrs.
Alva said that working journalists were not
getting a revision since 1967. I just amend it-
They are not getting since 1960. It js twenty
years now. You know, invariably, every five
years, th, salaries of the employees which are
guided or regulated by these statutory Awards
are revised. That is the practice. But in this
case, twenty years have gone by and nothing
has been done.

Now, many things have been said.
I would only ask one question. When
Justice  Palekar was  appointed, or
when these tribunals were announc
ed, the employers and the employees
were asked to supply materials and
relevant facts. Nobody can say that
there was anything wrong in the
material supplied either from the em
ployers' side or from th, employees'
side. Both the parties to the dispute
did submit all the available and "
vant material. And on the bash of
this relevant and available material,
Justice Palekar who was a judge of
the Supreme Court—he is not an
ordinary person or a person without
any experience of law or the law
courts and  practices—decided  "that
there should be an interim aw%rd.
After all. this interim award -did not
come out of his own imagination.
This interim aw based on the
facts and the relevant data supplied by both
the parties. Now, if on the basis of those
facts this interim award came, then what are
the new its or the new materials which h<vd
been placed before th, tribunal by which the
Palekar Award was changed to the detriment
of the working journalists and non-working
journalists?  This is my first question.
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Secondly, I would like to know: Isit not a
fact that after the interim award came
pressures 'from the Jute Press and from the
monopoly houses started building on the
Government and one of the Ministers of the
Government  has said that this is not
capable of being implemented. If this is
so, the interim award was changed to the
detriment of the working journalists under the
pressure of both the Government and the mono-
poly houses. I would like to know: what is the
legality?  H, has to say whether he has the
power to amend the award. What is the
legality? Under pressur, from  the monopolj
houses and th, newspaper employers, you
amended the interim award which was based on
facts supplied by the employers and the
employees both. This is my second question.
Thirdly, I would like to know from you, how
you are justified, under what law, in reducing
the emoluments. Can you cite a single
example in  industrial disputes, in the
history of indusl jurisprudence, where,
under any award, the existing emoluments
have been reduced?  This is exactly What is
going to happen in  this case and the existing
emoluments and the facilities are  going
to be reduced. My fourth question i this. 1
have been able to establish that there is no
legal basis. Rather, it is illegal. The
interim award could not have been changed.
If this is th, rase, I would like to know whether
he will ‘mblement the interim award of Mr.,
Palekar as soon* as possible, or, as>>as
been promised by him, during this Session.
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SHRI NARAYAN DATT TIWARI: The
learned and hon. Member from Allahabad
has mentioned three points.

SHRI G. C. BHATTACHARYA: Four
points.

SHRI NARAYAN DATT TIWARI: Four
points. He has said that both the parties had
submitted adequate material before the
Tribunal.

SHRI G. C. BHATTACHARYA: The
materials were there and on the basis of these
materials, the interim award came.
(Interruptions)

MR. DEPUTY CHAIRMAN: The hon.
Minister has understood you. {Interruptions).

SHRI G. C. BHATTACHARYA: He has
not even taken down my questions. He is
dealing with this serious question in a non-
serious way. He has not even taken down my
questions.

MR. DEPUTY CHAIRMAN; Do not
interrupt him. He is a very competent person.
You .should not worry.

SHRI NARAYAN DATT TIWARI: I would
just point out to the hon. Member that on page
91, the Tribunal has itself made a.remark that
the newspaper proprietors were not fully
responsive. It has said '"The Tribunal would have
been happier if the newspaper proprietors had
been mor, responsive in giving the necessary
material and the information called for. Only
about 17  newspaper establishments bringing
about 219 newspapers came  forward ~ with
the  required j  material at the earlier stage
when the Wage Board issued the questionnaire.
But even some of them defaulted in updating
the material when  called upon to do so by
the Tribunal.' (Interruptions) .

What 1 am saying is that many of the
newspaper proprietors did not co-operate
fully with the Tribunal.

| The Tribunal has mentioned this. My learned
friend is a renowned lawyei in Allahabad and
he will kindly set

1 the Act, the Working Journalists Act
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[Shri Narayan Datt Tiwari]

and the statute which was passed especially
while constituting the Palekar Tribunal.
There is nothing like an interim award
provided for in the statute.

SHRI G. C. BHATTACHARYA: There
was no bar.
(Interruptions).

SHRI NARAYAN DATT TIWARLI: I do
not hold any brief for the Palekar Tribunal. If
the hon. Member expects that I would hold
any brief for the Palekar Tribunal, then I
would like to say that I do not hold any brief
for the Palekar Tribunal What I am just
mentioning is that, under the law, there is no
provision for an interim award. I am just
mentioning the law and the facts.

SHRI G. C. BHATTACHARYA: Where is
that? What is that law? (Interruptions).

MR. DEPUTY CHAIRMAN: No. Mr.
Bhattacharya, pleas, sit d

SHRI G. C. BHATTACHARYA: I am
entitled to know. I would like to know: what
is the law which imposes a bar.
(Interruptions)

MR*. DEPUTY CHAIRMAN: Mr.
Bhattacharya, this is a very curious method.
He is explaining. You should have the
patience to hear him.

SHRI G. C. BHATTACHARYA: You
should help me.

MR. DEPUTY CHAIRMAN: I am helping
you. Unless you hear him, how can I help
you? On every sentence if you stand up arid
make .a comment, nobody can reply, (inter-
ruptions). He is replying to that. Now please
sit down. (Interruptions)

SHRI NARAYAN DATT TIWARI: What
happened was, under the procedure established
by the Tribunal itself they formulated certain
tentative proposals and those tentative proposalg
were modified by the Tribunal in I its own
wisdom, in its final report. For that the
Government is not atall |

public importance

responsible. It i; only the Tribunal that is
responsible but it would be unfair to allege
that the Tribunal was influenced by anybody.
And I may assure the hon. Member that this
Government has not been influenced by any
person, in any manner, by any so-called jute
press or any proprietor as mentioned, and
when the decision of the Government of India
is announced, he will himself in good
conscience see that this is not so, and that our
decision i¢ equitable, 1> and fair

Then the hon. Member said that the
emoluments will be reduced.'! Of course,
I cannot foreclose the decis that may be taken,
but I must the hon. Member that whatever '
be the decision, the existing molu-ments
of the working or non-working journalists
will be protected um section 16. We shall
protect existing emoluments. There is no
question whatsoever of the Award being
modified to reduce the emolu ments.

MR. DEPUTY CHAIRMAN: Shri
Buddha Priya Maurya—not there. Shri
Shah—mnot there. Yes, Mr. ,1 dish Prasad
Mathur.

ol T WEE gTRT  GHy o
F mrvarT at Ty 2o § o famea
Efil TR AT NRY @ A A
¥ o At o ™ Faawr afaars
o=t 91 9 fear 800 F 3=y g oow
"'T“-’Im":”ﬂ?' .. tinterruptions

MR. DEPUTY CHAIRMAN: Oric
order,

o AR W qETR AT ;IR wE
F U AR ETN Y YT gAY ATE A
wrE WIE ZATA Adl aroa afew aw
A 2 fFoam oo & fF 9T am
gtr guwr Sa—famyr ® avesTa
FENT WOg-wrt pm—faw w7
TR TR vE 0§ TeAT AvEar ¥
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T Iz ATEAY SnefEiew e
T AT W W 4w oA A AT

21

MR. DEPUTY CHAIRMAN:  Shri
Ramamurti.
SHRI KALP NATH RAI: Another learned man.

SHRI P. RAMAMURTI:  Sir, many questions
have been raised, but I would like to point out
to the Minister that in the tripartite conference to
which the hon. Minister =~ made a reference and

which was  held in September last, both
the parties— it is a  surprising thing—the
employees' representatives as well as the
employers' representatives  did not want th,

matter to  be further postponed. If you want to
make major modifications, you will have to give
some notice or you have to send it back to the
Tribunal.  All  these things are there. So, both
the parties had  stated that the Government
should, within the Act, try to make such
modifications as are necessary and announce
them. Now I do not understand why the
Government did not have its  consultations witn
the Law Ministry even before calling the tripartite
conference with regard to what exactly the legal
position, the constitutional position is with regard
to these  things.  Therefore, it was very easy.
After all, this Award was given in the month of
August. Both the parties ar, raising certain funda-
mental questions. Particularly when the
employers were raising certain constitutional
positions, the Government could have been ready
with the answers t, those things, the Government
could have  armed itself with them even before
that. Therefore, where is the, question of now
going into that?  For example, with regard to the
question of D.A., the BPE formula is there.  For
all th, public sector undertakings the BPE
has given a guideline that it should be
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1.30, an-r( we ar, agitating against it. The
entire public sector undertakings workers
are agitated against it thai this guideline
will not do because this does not fully
protect the rise in the cost of living. Here,
it is giving something far less. So, this is
not a major question at all. On this ques-
tion at 'east, what is given to the public
sector undertakings, what has been
accepted by the Bureau of Public
Knterprises (BPE) towards public sictor
undertakings, that modi-fication .'an be
made very easily.

Now he has said that he will announc
it before the end of this session. I am
happy about it. Now I only v>ant that
this undertaking that has been given will
not go the way the undertaking that was
given by the previous Minister went. Of
course, I do not blame him because
within \ few days he had to go. He-went
as the Chief Minister of Andhra Pradesh
and you had to come. I understand the
difficulty.

SHRI JAGDISH PRASAD M
THUR: He will go to Uttar Pradesh.

SHRI P. RAMAMURTI; I do not know.
1 hope you won't go away from here
before announcing this. He says you will
go to UP. I do not know anything about it.
All that I want is that this promise that this
exercise will be done within the course of
the next two weeks and before the session
ends, this announcement will be made be
kept. That is all.

SHRI NARAYAN DUTT TIWARI:
Of course, I respect the views of the
honourable and learned Member, As I
said w, will adhere to our decision and
we will make the announcement within
the Current Session.

ot geawrfy @ st Areet ST
frre 1 grar dat A qfew, oW
T]{gT WA g )
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MR. DEPUTY CHAIRMAN: Now,
Special Mentions. 1 would request hon.
Members to take very little time so that we
can finish them. Shri Nanda.

REFERENCE TO THE STUDENTS'
AGITATION. IN ORISSA

SHRI NARASINGHA PRASAD NANDA
(Orissa): Mr. Deputy Chairman, Sir, the .
situation in* Orissa 1is very grave.
(Interruptions). An unprecedented agitation
started in the third week of September and it
has not abated. On the contrary, it is gaining
momentum day by day and has by now
engulfed the entire western Orissa region. It is
fast spreading to coastal Orissa, Sir, today
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a massive demonstration was organised before the
Orissa Secretariat which is situated in
Bhubaneswar and all kinds of consequences have
followed-I do not want to describe them in
detail at this stage. Sir, th, situation has cost the
businessmen of "western Orissa properties

worth  crores  of rupees. Students have
missed their classes for more than two
months. Now an All Orissa  Students Action

Council has been formed and they have
presented a charter of demands-. Their demands
are: (1) Arrest and punishment of all those
responsible for assaulting  students. ?2)
Unconditional release of all students and with-
drawal of cases against them. (3) Adequate
compensation for victims of the police action.
“4) Strong action against hoarders and black-
marketeers and profiteers.  (5) Seizure  of
black money and unaccounted property. (6)
Supply of essential commodities ' at fair
prices, (7) making education free up to 11th
class, and (8) relief and rehabilitation of flood
victims.

In a nutshell, in September there was a very
severe flood in Orissa. Students were collecting
funds. There was a clash between the trading
community and the students. Som, students were
very seriously injured. They were hospitalised.
From then on violence started. Anti-social
elements came into the picture. There was loot
and arson resulting eventually in police firing
and death of a number of innocent persons,
particularly of a youngman. a fisherman, at
Bimka, and another person whos, name $#
Jagatram Pansari of Titlagarh. Now, thousands
of students have been arrested and though the
Chief Minister asserted. . . (Time 'bell rings) Sir,
I have taken less than two minutes. I i am
trying to conclude...

MR. DEPUTY CHAIRMAN: No,
you have taken three minutes.

SHRI NARASINGHA PRASAD
NANDA: Anyway, I am concluding.

Though thousands of students have ! been
arrested and though the Chief 1 Minister
asserted that he would not



